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Order dated 25..204 

Heari the 

and perusel the records placed be 

The appliant, in this O.A. ha 

aprzache the Tribunal with prayer fbi: 

direction to be issued to Respondent No.2 
in his foner post 

reengage hirnLas casual labourer and to allow 

him the pay of 1/30th of scale of Group--

as was allowed to him with effect froxn 

1.10.1996, treating the period of bre&-

as duty ;ith 11 other fi ri -1 a: 

heriefit: 

he plea of the ap1 	 tht 

he had worked continuGusly for eight years ±r 

from 1.4.1992 to 1,5.2000 arid from 1.5.20;2 

to 1.12.2002, but he was not granted temporar 

status nor was he given any benefit of scale 

of pay of reular GroupL emplQyee. Sim 

The Respondents, while. dézyithe 

cliiz of the applicant, have admitted that 

the applicant was engaged during the period 

from July,1992 (not from April,1992, a 

stated by him) to 1.5.2000 and again 

2002 to November,200.0 intennittantly ot. 
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ThereQr# they have 	the c1a 	f 

the applicant as imaginarY by stating that 

O.A. being devoid of merit is liable to be 

dismissed. This averment mie in the counter 

has not been controverted by the applicant by  

in his reoifliIer nor has be placed before the 

Tribunal any evidence of his working contiflu- 

usly from Juiy,1992 to 1.5.2000. 

During the oral inquiry, the learned 

cunsel for the applicant strenuously arced 

that although he has not given any prcof of 

his actual days of working, if an oppDrtuflity 

is given, he would be able to place the facts 

to prove his case. Although such an opportunity 

is not available at this stage of the consit1era-

tiofl of the Q.A., I39we'I, having regard to 

the long period of association of the applicant 

with the Respondents_Orgaflisation, I agree to 

give him an epportunity to make out a better 

in support of his claim. Aracordingjly, j  

I hereby direct the applicant to su*nit s. 

representaUon to Res.0.2 giviriL fIl 

details of tbe dates of his engacn 

from April/July,1992 to 1.5.2000. The applicant 

however, should keep in mind that 

the claim of temporary status/reg.:i 

would arise only had he been engaged contim 

ously,three years and every year for 

If such a representation, as directed above 

is filed by the applicant within a p ni:  

60 days from the date of receipt of 

then the Res • No • 2 should pass a reasoned orb: 
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at of recept Df such representation. 

With the above observation and direction, 

this O.A. is disposed of. No costs. 
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